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GOVELN SN OF TDIs
 HNVISYRY OF PIHANCE
(VEPANTHENT OF RE/EIE)

Now Delhi, dated the 3rd January,1979.

NUTIFICATION
INCOME TAX

Mo.2632 {F.Vo,404/28/77-I7¢2): Ia pursuance of sub-clause
{iii) of clamse (44) of section ? of the Income-tax fet, 1961
(42 of 1961), and in supersession of the Metification of the
Government of India in the Department of Peverue and Banling
No.1449 {P.No,404/124/75-ImC0) dated 23.8.76, the Centrel
Government hereby authorises Sarvshri ®.5.Titus and M.G, Neilz
being gnzetted officers of the Zeniral Gevernmomt, to exercise
the powers of Max Tecovery Nfficer under the seid Act.

2. mhis Wotification shall core into force with effect from
+the date SPrvshri E.8.7itus and MG.Naik take over charge &8
max Tecovery Cfficer.

5d/- (. Venkatarawan )
Deputy Seeretary to the Govi. of - Incia.

Mhe Manager,
Government of India Press,
Mew Delhi. '

Copy forwarded toi-

1. All Directors of Inspection including DS & Pirector (Peccvery),New Telhi,
2, ™he Director, TS(p™), Staff College, Nagpur.

3, m™he Comptroller end Auditor General of India, MNew Delhi.

4. ™ Focouwntent Genvrel, labarashtra, Bombey.

5. ™ie "hief Secretary, Government of Meharesihtra, Borboy.

6. ™e Joint Secrevery & legal Adviser, Ministry of Lew,Mew Telhi,

7. "he Comdssicner of Income—tax legpur,

8, Bullotin Seation (2 copies’.

2, Guard file.

sa/. (M. Venkatarawen’
Deonty Secretary to the Govt. of Indie,
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